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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL. 
ALLAHABAD BE~'CH. ALLAHABAD. -----

original Application No . 202 o f 2001. 

this the Olst day of Harch' 2061 ~ '• . 

HON' BLE MR . RA1''IQ t.JDDil l MEMBER(J) -----------------------L----------

• 

J. C 0 Bha r dwa j. aged al:x>ut 57 year s . s /o Sri Harbans La l. 

R/o 683/8. Sanjay •1ar g . New r-1andi ,, Muzaffarnagar. 

• • • Apr>licant. 

By Advocate : Sri S. K. ~isra . 

Versus. 

union of India through the Secr e tary. Ministry of Tele-

communication .. Sa nchar Bhat-1an. tlew Eel hi . 

2 . The General ~anager .. Bharat Sanchar 'tl!igam 

Limited. Telecom, District Muzaifarnagar. 

3 . The ~ccounts Off icer (Cash ), Bharat sanchar 

Ni gam Limited, 0/0 Genera l ~anager , Telecom, Uistr~Ct 

r.tuza -Ffarnagor . 

• • • Respondents . 

By Advoca t e : Sri R. c . J oshi . 

0 R D t~ R ( ORAL ) ------------------
This o. A. has been f iled by the applica nt 

for quashing of ~1e order dated 10 . 1 . 2001 passed by t he 

Accounts Officer (Cash ),, Bharat Sanchar Nigam Limited. 

District ~ruzaffarnagar ( r espondent no . 3 ) a nd also mor 

direction to t he r e spondents to deci de the representati ons 

of the appl ica nt dated 3 0 . 11.2000 a nd 22.1 . 2001 annexed 

as Annexure nos . 2 & 3 respec t i vely to ~~e O. A. i n the 

l i ght of the pr ovisions cont a i ned in the Mi ni s t ry of Finance 

of f ice Memorandum da t ed 16. 7 . 1974 as amended f r om t i me to 

time . 

2 . The l earned counsel for t he applicant submits 

tha t the o. A. may be disposed of with a direction to the 

respondent no . 2 i . e . Genera l i-1anager , Bharat Sanchar ?<!i gam 

Limited# Tel ecom. Di strict Muzaffar nagar to consider and 
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decide his representations referred to above , wi thi n a 
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time fixed by this Tribunal . The o.A. is disposed of with 

the ctirec~ion to the respondent no. 2 to consider and 

decide the r epresentations of the a pplicant dated 30 . 11 . 2000 

and 22 . 1 . 2001 . conta i n-cl i n Annexure nos . 2 & 3 to t-.he o . A.,, 

within a period of three months fr.om the date of communication 

of this order. by a r easoned and sp~aking order i n the light 

of the of.fice MemoranaU.m dated 16. 7 .1974 i ss11erl. b'\I the .. 
~inistry of Finance. 

3 . The o . A. stands disposed of as a bove \•1ith no 

order as to costs. 

ALLAHABAD: Dat ed : 1 . 3 . 2001. 
GIRISH/-
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